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NOTIFICATION

The 9th October, 2018.

No.LL(B)85/2001/204.—The Meghalaya Protection of Interest of Depositors
(in Financial Establishments) Act, 2018 (Act No. 8 of 2018) is hereby published for
general information.
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W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law  Department.
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